
 

 

IN THE HIGH COURT OF UTTARAKHAND AT NAINITAL 

Writ Petition (Criminal) No.1558 of 2020 
                                    

Shri Rajat Saini & another     ....Petitioners
     

Versus 
 
State of Uttarakhand & others   ….…Respondents 
 
Present:- Mr. Siddhartha Bhatia, Advocate, for the petitioners.  

Mr. J.S. Virk, Deputy Advocate General with Mr. K.S. Rawal, Brief 
Holder, for the State/respondent nos.1 to 3. 
Mr. Mohd. Umar, Advocate, for the private respondent nos.4, 5 and 6.  
                     

 

 
Hon’ble Sudhanshu Dhulia, J. 
Hon’ble Alok Kumar Verma, J. 
  
  This case has been heard through video 

conferencing.  
 

2.  In this case, the petitioners before this Court 

alleged to be a married couple and their case is that after 

petitioner no. 2 had converted to “Hindu” i.e. faith of 

petitioner no. 1, the two were married on 09.06.2020. Since 

both the petitioners belong to different faiths, their 

marriage was being opposed at the hands of private 

respondent nos. 4, 5 & 6, who are the brothers of petitioner 

no. 2 and since they belong to the different faiths, this 

Court purely in the interest of justice and in order to 

protect the life and liberty of both the petitioners had 

passed the following order on 25.09.2020:- 

“This case has been heard through 
video conferencing. 

 

2. Petitioners before this Court claim 
to be a married couple. As per the averments 
made in the writ petition their marriage was 
solemnized on 09.06.2020. Petitioner no.1 
belongs to Hindu religion, whereas petitioner 
no.2 belongs to Muslim religion. It has been 
stated in the petition that petitioner no.2 is 
converted to Hindu religion and thereafter 
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no.2, we are not in a position to accept this request of the 

mother of the girl.  
 

 

8.  Vide order dated 20.11.2020, we have already 

directed to the Chowki In-charge, Dharmawala, 

Vikasnagar, District Dehradun to be present before this 

Court on 23.11.2020. For that limited purpose, we shall 

hear the matter on 23.11.2020. 

 

9.  List this case on 23.11.2020. 

 

   
(Alok Kumar Verma, J.)    (Sudhanshu Dhulia, J.) 
                          21.11.2020 
Nitesh/ 
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